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OPEN COURT

CENTRAL ADMINISTRAT IVE TRIBUNAL ALIAHABAD BENCH
ALLAHABAD

DATED: THIS THE STH DAY OF NOV '1997

Hon'ble Mr, Justice B.C.Saksena VC
Hon'ble Mr. D. S. Baweia AM

- e L™

CORAM

ORIGINAL APPLICATION NO,1702/92

Arun Kumar son of Vaijnath,
resident of Village Tarawan,

District Sonbhadra = « =« = = = = = = = = ~Applicant
c/A Sri R.Y.Pandey ’
g Versus

1, Union of India thfough the Secretary,
Ministry of Post rnd Telegrarh,
3 Naw Delhi.

2. Senior Supdt. of Post Off ices,

Mirzapur, District Mirzapur.

3. The Sub=Divisional Inspector,

Churk, Robertsgunj, Sonbhadra- = = - ~Regrondents

C/R 5ri C. S. Singh

ORDER

By Hon'ble Mr. Justice B.C.Saksensa M

We have psap4 o counsel for both the
parties., Through this C.A., the app licant seeks

direction to be issued to the respondents restrain
ini g?gzgm £filling up the rost of Extra Departmental
De livery Agent, Sub-post office Tarawan(Robsartsgunj)
Sonbhadra. Reguisition to £i1] up the said post wos

gent +o the Employment Exchange by letter dated \Q;}
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he had
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as a Substitute
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992, The applicant 's grievance is that though
heen working for the last one year prior to
4 requisition, his name hab not been sent by
. He claims that by reason of
worked for one year, he has a prior right to be
red for regular appointment. The applicant was
en appointment on the said post but was only
E,D.D.A. on the risk and res~

ponsibility of another\ E.D.D.A., Such an arpointment,

which is provisional in nature does not give any legal

right

\
to the applicant '{f(continuance on the said post.

Jes govarning the appointment of E.D.D.A,, the

procedure prescribed is for ca 1ling the names from the
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ent Exchange., The Em

ployment Exchange is requested

atleast 3 and not more than 5 names, The Employ-

ment Exchange had sent the names for consideration for

aprointment on the post in question in response to the

requisition sent in the year 1092 and since there was
rim order, &»w?@gwﬁoﬂ%d by the respondents
ivfille)up the post in a reqular manner, Since the
applicant has falled to show any legal right gox ﬁ&f

no int
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such appointment, the relisf claimed by

him cannot be granted, O.A. is accordingly dismissed,

leaving the parties to bear their own costs,
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